. ' o " ' /r-' .
C. KA. T. Bench, JAIPUR @
' \
Date of Order - . , Orders 0.A No,665/93
26.11.93 Mr.J . K.Kaushik - counsel for applicant.

Heard, the ledrned counsel for the applicant.
The applicint was trinsferred¥@% the workshop 3t
Ajmer, vide Annx.A<2 dated 19th £;pV. 92 and he sub-
mitted @ representdtion.So fiar he hds not complied the mxd
order dated 19.11.92 @and he is on ledve since July 93,
He has invited our attention to Annx.A-4 dated 22,7,934e
he has been Shown at Ajmer,

6 We have gone through this order reliating to the
punishment imposed @nd the supersession on dccount of
punishment, Applicant might hive been shown at Ajmer,
beciuse the disciplinary pfoceeding wids in relstion
to the mitter relating to Ajmer,

Ordinirily)it the time ef'ibsorption)the consi-
dration should be seniority @nd merit, The sta&ff which
h&s been punished &nd work h@s not improved even thera-~
after should be shunted out-and meritorioué%%hould be
retained. This should be the policy ordinarily and the
seniority miy be one of importdnt consideration for
retention but the inefficiency @and punishment of the
surplus staff miy sné?ot the disqualification for
retention in employment dlso,

‘ﬁi-\ The ledarned counsel for the dvplicant his invited
" our attention to Annx.A-7 and submitted that the Work-~
shop @t Ranapratap Nagiar is being closed and he will
have to be &bsorbed again &nd mRy hive to be transfe-
rred miy be on &#ccount of one redson or other., He is
having two options ome to comply with the order,§§nx
secondly in cise he does not wadnt to comply the order
he should. seek tegal recourse,if available, This is
not @ cise where we should interfere. The petition

is rejected,
thféz;;;

Vice Chilrmin.
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